PI TEM NO. 210 COURT NO. 8 SECTI ON XVI |

Pet

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

ition(s) for Special Leave to Appeal (G vil) No(s).14461/2007

(From the judgenent and order dated 08/05/2007 in RP No. 1431/2007
of the NATI ONAL CONSUMERS DI SPUTES REDRESSAL COWM SSI ON, NEW DELHI)

SECRETARY, BHUBANESWAR DEVELOPMENT AUTH. Petitioner(s)

VERSUS

SUSANTA KUVMAR M SHRA Respondent ( s)

(Wth prayer for interimrelief and office report )
(FOR FI NAL DI SPCSAL)

Date: 12/12/2008 This Petition was called on for hearing today.

CORAM :

For

For

HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTICE D. K. JAIN

Petitioner(s) M. Janaranj an Das, Adv.
M. Swetaketu M shra, Adv.

Respondent (s)
I n- Person (NP)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

We find fromthe office report that neither A D. card nor unserved
envel ope has been received back. The respondent appears in person and he

has not been served with the notice inform ng himabout today s date of hearing.

We adjourn the matter to 30.1.2009. Registry is directed to notify the

next date of hearing to the respondent.

( Ravi P. Verma ) ( P.S Tyagi )
Court Master Court Master



